
Before the Appellate Tribunal for Electricity 
(Appellate Jurisdiction) 

 
Appeal No. 14 of 2011 

APPEAL NO. 27 of 2011 & 
 IA No. 42 of 2011 

 
Dated: 16th September, 2011 
 
Present   : Hon’ble Mr. Rakesh Nath, Technical Member  

  Hon’ble Mr. Justice P.S. Datta, Judicial Member 
 

Appeal No. 14 of 2011
In the matter of:  

 
Bihar Industries Association    ….   Appellant (s) 
 
      Versus     
Bihar Electricity Regulatory  
Commission & Ors.                                                   Respondent(s) 
 
Counsel for the Appellant (s)  :Mr. M.G. Ramachandran 
                                                         Ms. Swapna Seshadri  
                                                         Mr. Suraj Sandalshi 
Counsel for the Respondent (s)  : Mr. Mohit Shah for R-2 
                                                          Ms. Shilpi 
                                                          Mr. S. Haque for BERC 
  

APPEAL NO. 27 of 2011 & 
 IA No. 42 of 2011 

 
Kalyanpur Cement Limited              …    Appellant(s)                               

Vs 
Bihar Electricity Regulatory  
Commission & Ors.                    …    Respondent(s) 
                        
Counsel for the Appellant(s)  :   Mr. Amit Kapur 
                                                   Mr.  Apoorva Misra 
                                                   Ms. Deepika Kalia          
                                         
Counsel for the Respondent(s): Mr. Samuel Haque for BERC 
                                                   Mr. Mohit Shah   
                                                   Mrs. Shilpi Shah & 
                                                   Mr. Abhas Parimal for BSEB 



                                                    
          
 
 
 

ORDER 
 

Heard learned Counsel for the appellant in appeal No. 14 of 2011 

and also heard learned Counsel for the appellant in appeal No.27 of 

2011.    He has argued that respondents in their reply have not covered 

status of determination of category wise cost of supply and cross subsidy.  

Learned Counsel for the respondent No. 2 assured to submit additional 

affidavit  relating to the category wise cost of supply and cross subsidy by 

10.10.2011. 

Post the matter for further  hearing on 13.10.2011.   

    

 

(Jusice P.S. Datta)             (Rakesh Nath)                            
Judicial Member              Technical Member 
       
PK 


